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’rﬂE MANIPUR' ELECTRIC' SUPPLY-LINE"
~ " (UNLAWFUL POSSESSION) BiL; 1982 -

(As passed by the Legislatrve ASSembly, ampur o 2-9—82)

10 rngulaie the yvsmswn 0 etecfrzc suppiy -Tine qhd 1o provide for
) the punishment of “the offence of unlawful possession. thereqf and for
maners conriected thenm‘rh

- <BE‘it enacted by ﬁ: l.:glslamre of Mnmpur in: me ‘!hifty-thmi
: Year of the Republic of India as follows:— t
Short title,

1 @ 'I‘his Act may beealledthq Mani rBIcctch Li ‘ and
{Unlawtul Powsession) Act, 1982, o upply-Line  exient and ;

@ Itmmee*ofﬁcSutcofM@tpm et

(3) It shall cop ¢ int force on such date as the State. Government
‘may, E’y nntxﬁcatlon in the ﬁi’ﬁ’clal Gawnsgtapgemt o

,3. Ia thzs M unless ﬂxc mmsext othcmiae x@q&nﬁs—— pEs De}imgaps
S (a) “electric supply-line” means 8 ‘wire, conductd T O 0s SEn
© - - used or moant for use fof conveying,” transnd@%a utrgg or ,dt?sm

energg‘ (whi;her by overhead line or undergréund ca l)
together with any castihg, covering,. coating,  tube, pipe or
msulator enclosing - surrounding or supporting the pge or
‘ ?‘ﬁ thereof, or any apparatus cenn,ected therem;h for -
, the yxmose cfso cdﬁve’ymg, transmitting or distributing such -
e en ,-any support cross arm, stay, strut er safety :

device
or set u for that ose .“and
Fortaer up ‘purpose -and includes’ clbctr;c

) k“Govermﬁent mmns tt;é State Govmrgenf of MW»
(©) “prescribed”” -means prescnbed by rules made under this

Act; and e
(&) words gnd expressions used but no
O iR ,.f

ndidn Elé&trimty Act, 19 ;‘
nfgiy dssigned to them. yig ’that

o pérsot shall, “after ‘the commeﬂcmca
01 rchs iy quatifity ' of electric supply-ling €x }_)” th the purchase
: ;ycrmnmoﬁaof f'su&k ‘athority as may be prescﬁbed T clccpg*iyc
' su;
it shall be open. to any. .person.to gell . any eizctn« -
sion at such price and .fo.such &uthomtya
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* six months or- with fine
, "rupees or with both,

-shall be| punishable with-impr
- to- three months or wug fine -or with both.
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4. (1) Whoever contravencstheprovmonsof aecuon 3 shalt
be punishable with imprisonment fer a term which may extend to
fine which shall not be less than two hundred

' RS 7 v

(2) Whoever abets any offence punishable under sub-section (l)
for aterm whlch may extend

5. Whoever is found, or is. .provéd to have been in possessiom -
of any electric supply-line reasonably suspected of having - been stolem
or unlawfully obtained shall, ‘unleéss he proves that the electric:
supply-line come into his prSessmn kwfully, be punishable;—

(a) for the first offence, with nnpnsonment of either descriptiom
for a term which may. ‘extend to two years, or with fine, or with
" both and in the absence of special'and adequate reasons to be-
recorded in the judgement, such imprisomment shall not be
~ less than:six months.and such ﬁne shall not be less than
' one thousand. rupees; *

_ . «b) for the second or subsequent offence, with unpnsonment of
" - either description for a-term. which may extend to three
years and: also with fine and in the absence of special and !
.adequate reasons to be recorded in the judgement such’ im-
prisonment shall not . be less than ome year and such fine
" shall not be less than two thousand rupees.

6. Whoever is found near. any eclectric supply-line after makmg
preparation to commit theft of the electric supply-line, shall be punishable -
with imprisonment of either description for 4 -term :which may extend

" to two years or with ﬁne which may extend tmone thousand rupecs

or with bath. . : 5 Sty b,

B 7. 'Every owner or occupler of la.nd ot" bmldmg, -or_any- agent

‘of ‘such owner- or occupier in charge of the management of that

land or building, who wilfully conives at. an offence  punishable under
section 5 shail be punishable” with. .imprisonment of either description '
for aterm which may extend to two years or ‘with fine and  such fine
shall ‘not be less than one thousand rupees or with both,

8. Notwrthstandmg anythmg contamcd in the Code of Criminal

'Procedure, k973, an offence under this Act sha[l be eogmmble, .

9 Every cén;'t ,tryu;g an oﬂ’cnce pnmshable nader th:s Act may -

: Government of any property in respect of
isfied that an offence under this Act has beem
committed and may also., arder the forfeiture  of any - recsptacle,
packages or covering in whlck such property is. contained and the
animals, vehicles or othet conveymoes » m carrying the eleatrie

- supply-line.

. 10. The provisions of this Act slnll have_ ﬂect Boththstandmg

~ anything ‘inconsistant - theréwith - -contaizied’ i:if any’ othgr ;aw for thn :

. time bemg in force. ey
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, 11. No suit or other legal proceeding shall lic against the

Government, and no suit, prosecution or other legal proceeding shall
_fie against any person, for anything in good fdith done or intended
to be done in pursuance of this Acte— ’

12, (1) '*.I‘he Government may, by notification in the Official
Gazette, make rules for carrying out the purposes of this Act.
(@ In particular; and without prejudice to generality of the
foregoing power, such rules may provide for the autharities to which,
and the prices at which eleotric supply-line may be sold under section 3.,
‘3 Al rules made ﬁndét this Act, shall, as soon as. may aftér
they are made, be laid before the House of the State Legislacure

while it is in sessipn, for a total period of not less than 14 days .

extending in its oneé session or more than one successive sessions and

shall, unless some later date is appointed, take effect from the "
date of their publication in the Gazette subject to such modification’
or annulment as the House of the State Legislature may duringthe

said period agree to make, so, however, that any such modification

or annulment shall be without prejudice to the validity of anything

- previously done thereunder,
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aukereles,.



